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I{OTIFICATIONS BY HEADS OF DEPARTMENTS Etc.,

HIGH COURT OF JUDICATURE AT HYDERABAD
FOR THE STATE OF TELANGANA AND THE STATE OF ANDHRA PRADESH

AMENDMENT TO RULES ON THE APPELLATE SIDE - INSERTION OF A PROVISO

TO RULE 33 B (3) tN CHAPTER ilt-A OF HIGH COURT APPELLATE SIDE RULES.

NOTIFICATION No.47lSO/201 I

ROC.No.169/50/2018,- Under the provisions of Section 122 of Civil Procedure

Code, 1g08 and with the previous approval of the State Government, the High C0urt

has made the following amendmerrt to Rule 33 B (3) in Chapter lll-A, High Court

Appellate Side Rules by inserting a proviso as under:

"provided that such certification of competence to assist the Court'

need not be insisted upon, in respect of practicing Advocates who

choose to appear as party-in-person"'

Hyderabad,
Date: 18.12.2018.

CH. MANAVENDRANATH ROY'

Registrar General.
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1.From the Registrar General, High court of Judicature,
Lr.ROC.No,t69/SA/2018, dated Otrt t-ZOte.
2 ,A.P.Ga3et!e No'174, dated 23-LL-2O18 in Part-II extraordinary.
3. From the Registrar Generar, High court of Judicature,
LT.ROC.N o.L69/SO/2018, dated rb_rz_ZOf e.

x<***:ft

ORDER:

In the circumstances repg{gd by the Registrar General, High Court ofJudicature, in the references 1tt and gtd reai 
"oou", 

Government, in exercise of thepowers conferred under section 126 of civil Procgdgre cooe,rg68 hereby approvethe amendment, vide Notification rvo.+z/sO iiofi, dated 18_12_2018 in ROCNo'169/So/201s dated 18-12-2018 of r-righ court of Judicature, amending the Highcourt Appellate side Rules by inserting a-Proviso to Rule 33 B(3) in chapter III-Aof the said Rules.

The commissioner of Printing, Vijayawada shafl pubfish the enclosedNotification No.47/so/2018, dated re-iz-ioia of the High court, in the A.p.Gazette and supply 50 copies for circulation to the concerned.
(BY ORDER AND iru TNT NAME OF THE GOVERNOR OF ANDHRA PRADESH)

DUPPALA VENKATA RAMANA
SECRETARY TO GOVERNMENT

LEGAL, LEGISLATIVE AFFAIRS & JUSTICE

To

The commissioner printing (w.e)r Ap Govt.press, Mutyarampadu, Vijayawada.The Registrar G.eneraf, nijh'Court of a.e., Viiiyawada
The Director of Works anj R.coJnts, A.p.
Copy to:
the P.S. to Secretary, Law Department.
The Law (C) Dept.
sF/sc

GOVERNMENT OF ANDHM PMDESH
ABSTRACT

High Court of Andhra Pradesh - Appellate side Rules- Insertion of Rute 33 B(3)
in Chapter III-A of High Court Appellate Side Rules - Approval of rule under
section L26 of the civil procedure code,190g.- orders - Issued.

I-AW(HOM E-COURTS- B) DEPARTMENT

G.O. Rt.No.163 Dated. 08-02-2019
Read the following:-
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//FORWARDED : : By ORDER//
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HIGH COUNT Or ANDHRA PNNPTSTI

*COMMUNICATED-

'1).i*e 
prf' secrepv. to the Hon'br: 

ihu Acting chief ;Justice, High court oft.i !1ii:S?|idilT,.,1ilieJffii,,trfl$;s"i*: rhe Hon,bre tne ftti,ig
2)' 411''16u Persnnat eoar^l^-:^- -F)':Att'the Personaf s"ttuitn:e; i"-Jilfi$H;fl'/u rronu, (with a request to
, ptace rhe same oerore nb-n:riit!,10sg rrr iiri pl?r*U3) 

'Aff ,the Reoistrars, High courtiinnonrr,pradesh. 
,1,4)i'rne Resislrar rrr-t''it-ciitlt iirglggr cooroioitir),,Hrsh'courr 

orAndhra

i.. iiiitir'#,$m:l$ii''i"t'oct 
the concerned to place the same in

5) ,rAfl,,the Officers,.High Court of Andhra pradesh.6) The,presidenr. ll Higr, iil; ft"gcate,s Association.7) ,n1r tne secion orRceri ;r-il;fi[s dilfr f_rd civit, criminat and ostil ili!fl| |'ln?o-t"n 
orn'p Hvi."t'0.
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